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C;ENqRAL ADMINISTTIVE TRIBAL 
WWAH1T I BEN 

-. n 
i 

1 	
igifl1 Ap1ICti00 No 	 j 

2. MISC ptiti0fl No. 

3 C;ontenpA. Petition No 

4. Reviev 	 No. 	
A \2/) 	 ' T 

ApplicLflt (S 

Re sp on Jats 

AdvoctC for the 
&ppiiC3nt(S) 

Advoct for the ReSpOfld&1t(5) ' , 

C 
	 er of trie 

23.5.2006 	The Original crder was passed by 

rny pred.Ce8SOr Hon'blS Justice $iri 3. 1L  

Sivarajan. the then vice-Chairman and 

Hon'b].e shri K.V.Prahl.adafl* the then 

vS 	
Mernber (A) on 8.7.2005. The Member (A) 

has a'ready been retired from 	 f-.-1 

/ 	 and the V1e-Cairmafl has been transte- 

rred to the Bangalore Bench. 	 I 

WL 	
sr • M .Chanda. learned counse 1 for 

the review petitioner was present. Mr. 

G.Bai8hya. learned SrC.G.S.C..rePr 

A. 	 sented the zt respondentS, 	/ 

in the slid eircn8taflCea. 

o 	 stry is directed to sent the,lt.A. 

l along with the Condonation p,itQfl 

or circulation to the vice..hairmafl.. 

2aflga1ore Bench torthwith. 

¶) wok' 	
vice-chairman 

bb 
Lk 

LcA 

erC 1V .  
JL 



1~ 

~"W 

•J 

eQ 	 \4 

.ç 	¼3-- 
t 	 c ' 	 Cf 2p7) 

- 

	

2- V\, 	
. 

c 	v 

cA) esv 

Li4f0 7 

t4-'r )Q V 

•7 	
f7 

" 

1/ 	4 

/ 

S 

\ 

4 



/ 

R.A. 2/2006 

10.07.2006 	Post on 16.08.2006 ajowjth 

tA file of RA..N0212006 & Wfile 	l4.P. 45/2006. 

of MP.45/2006 in RA2I2 006 have been 

received with letter dated 31 .506 of Guwahati 
Vice-Chajzmn 

Bench rub 

Ou8.2006 	Pest on 08.09.2e ai•ngwith 
The said RA £ MP have arise!! out 	

H.P. 45/20. 

of judgment and order datcd 83.2005 passed in 

0.A.1 27/2004 by Hot! ble Shri Justice 

G.Sivarajan, Vice Chainrn and Hoifble Shri  I eFrn~ber Vice-Chi irman 

znb 
KV ,Prahladan, Meniber(A). 

04.09.2006 Present: FIon'ble Sri K.V. Sachidanandari 

The papers have been sent to this 	 Vice-Chairman. 

Bench in viev of the fact that Honie Shi'i 
	 Post on 18.10.2006 alongwith M.P. 

45 of 2006. 
Justice G.Sivara;an, Vice Cliaimtan is presently 

Vice (hairrnan in CAT, Bangalore Bendi. 

Vice-Chairman 
However, it is noticed that in view of para 1.4 of /mb/ 

App. IV of CAT ROP 1993. this RA and MP 37.1$.6* 	.P.st tke matter en 241 

s aknavith K.P.. 45 .f 
for cdona1ion of delay have to be posted for 

prólIniinaay hearing kn Guwahati Bench before 

a fresh Division Bench to be constituted 

L- 
vic.-chajrma 

Hon'ble Vice Cliainnan of Guwahati Bench, 

Fiice Honble Vice chainnan may 29. 11.I. 

like to conidor directing the return of this 

papers to Guwahati Bench. Submitted please. 

Ia 

IUJBURL1 
DYREGISTRAR(J 

CAT. BANGA LORE BENCH 

Pest the matter on 211.2.4. 

a1snwith K.Ne. *f4 .fU. 

Vic..Chaian 
-, 
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21.12.06 	post the matter on 19.1.07 a .longwith 

T4.P 45/06 for order. 

H vice-Chairman 

H 

	

19.1.07, 	 Post the matter on 

alongwith M.P,No.45 of 06. 

Lr 
Vice-Chairman 

im 

	

7.2.2007 	Post the case on 7.2.2007 along 

with theM.P. 

ViceChinnan 

Jbb/ 

H 27,2.07, 	Post the case on 4.3,07. along- 

with M.p.No.45 of 06. 

CQ 

Mciii er 	 Vice-Chairman- 

. ]Jn 

	

14.3.2007 	Post on 19.03.2007. 

' 	Member 	 Vice-Chairman 

/bb/ 

post the matter 

Member 	 vice nairman 

im 

	

3.4,07. 	Let this case be listed on the 

1st day of next Division Bench when the 
new Bench will be constituted to dispose 
of the matters. counsel for the parties 
are directed to complete the pleadings. 

H 
L 	 . 	. vice-Chairman 



F.A.2of06 

	

13.02.2008 	On the prayer of Mrs. U. Dutta, 

learned counsel appearing for the 

Applicnt,cll this matter on 26.03.2008. 

	

(Khushiram) 	 (M.R.'Mohanty) 

	

Member (A) 	 Viee-Ch2irnt1 

Liii 

	

26.03.2008 	Call this matter Division 

Bench matter on 12,05.2008. 

Im 	 M. R. rrohanty) 
+ 	 Vice-Chairman 

	

12-05-08 	 Call this matter on 13.06.08 for 
filing objection. 

V-1 ~i~_ 

cv 
(Khushirain) 	(M. R. Mohantv) 
Member (A) 	Vice r' an  

pg 	
. 

L 
13.08.2009 	On the request of the l earned Coniisel 

for the prtes, caB ths -matter on 
29,07.2008. 

(Kh hirani) 	N.  Mohanty 
- Me nber(A) 	 Vice-Chairman 

nkm 

2907.200$ 	CaD this matter on 0209.2008 hr 

. 	 - 

(Ksa.m) 	 (.M;R:MohanT) 
f'iember(A) 	Vre CIan man 

nkm 
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I 	 R.A. 2of 2006 

02.09.2008 Heard learned counsel appearing for 

both the parties. For the reasons recorded 

separately, this case stands disposed of 

(Rhushiram) 	 (M.R.Mohanty) 
Member(A) 	 Vice-Chairman 

un,  

i:L 	A 

£ 

Ole 

cO 

Aj 
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Flag 'A' a letter dated 17 06 2009 15 ieceived from Sri R K 

Ahluwaliä, under Secretary to the Govt. of India regarding the 

direction of this Hon'ble Court's order dated 02.082009 in 

Review Application No. 2/2006 in O.A. No. 127/2004. 

In compliance of Hon'ble Court order dated 02.08.2009the 

Applicant is promoted to tiie post of Assistant Director 

(Rehabilitation) on notional basis w.e.f. 09.06.2003 and on actual 

basis w.e.f. 24.10.2005 and his consequential benefits is under 

process. 

Laid before the Hon'ble Vice-Chairman for perusal. 

S 



H 
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

OUWAHATI BENCH 

Review Application No. 2 of 2006 (In O.A. 127/04) 

DATE OF DECISIO: 02 -09 -2008. 

Shri Lienkhawthang Varte 

....................................................Applicant/s 

MrM. CI 	a 
.............. . .............................. Advocate for the 

Applicant/s 

-Versus - 

Union of India & Ors, 
....................................................Respondent/s 

Mr. G. Baishya, Sr. C.G.S.C. 
................................................Advocate for the 

Respondent/s 

THE HON'BLE MR MANORANJAN MOHANTY, VICE CHAIRMAN 

THE HON'BLE MR KHUSI-IIRAM, ADMINISTRATIVE MEMBER 

1. Whether reporters of local newspapers may be allowed to see 
the judgment? 	 es/No 

• 2. Whether to be referred to the Reporter or not? 	Ye/ No 

3. Whether their Lord ships wish to see the fair copy of the 
judgment? 	 Ys/No. 

-Thmi/ber(A) 



CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH 

Review Application No. 2 of 2006 (In O.A. 127/2004). 

Date of Order This the 2nd Day of September. 2008. 

THE HON'BLE MR MONORANJAN MOHANTY. VICE CHAIRMAN 

THE HON'BLE MR KRUSHIRAM, ADMINISTRATWEMEMIBER 

Sri Lienkbawthang Varte 
Son of Sri H.V. Varte, 
Assistant Director. 
\RC for Handicapped, 
Abhoynagar, Agarta1a799001. 
West Tii'ipura 	 Applicant 

By Advocate Shri M. Chanda. 

Versus 

The Union of India, 
Represented by the Secretary to the 
Govermnent of India, 
Ministry of Labour, 
Sharam Shakti Bhawan, 
Rafi Marg, New Delhi110001. 

Deputy Secretary to the 
Government of India, 
Ministry of Labour, 
New Delhi-110001. 

The Director General of Employment & Training, 
Joint Secretary to the Govt. of India, 
Ministry of Labour (DGE & T), 
Sharam Shakti Bhawan, 
Rafl Marg, New Deihi 110001. 

The Dy. Director General (Employment) 
Ministry of Labour (DGE & T), 
Sharam Shakti Bhawan, 
Rafi Marg, New Deihi 110001. 

Assistant Director Rehab) 
V.R.0 for Handicapped, 
Rehabari. Guwahati-8. 

U.P.S.0 
Through its Secretary. 

J 
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ii, Dhoipur House, 
Shabjahan Road, New Delhi 	 ........ Respondents 

By Advocate Shri G. Baishya, Sr.C.G.S.C. 

Earlier the Applicant had filed O.A.12712004 seking 

declaration to the effect that (a) the Applicant was entitled to be 

promoted to the reserve post of Superintendent and (b) the reserve S.T 

post of Superintendent can not be filled up by unreserved candidate, 

when eligible candidate of reserve category is available in the 

department and (c) to open the seal.ed cover and for direction to the 

Respondents to give effect of the recommendation of the UPSC with 

immediate effect and to promote the Applicant to the post of 

Superintendent with all consequential benefits. The said O.A. was 

disposed of on 08.07.2005 with the following directions - 

"In view of the above, we direct the Pt and 2nd 

Respondents to cdnsider the case of the applicant for 
promotion to the post of Superintendent in the 
department with reference to the vacancy for ST 
which arose in the year 1996 notwithstanding the 
Circular of DOP&T as directed by the National 
Commission for Scheduled Castes and Scheduled 
TrIbes in its communication dated 09.11.1999 
(AmiexureXlV) and pass appropriate orders in 
accordance with law within a period of three months 
from the date of receipt of this judgment. The 
recommendation of the UPSC contained in the 
'Sealed Covers has to be opened forthwith and the 
applicant has to be promoted on provisional basis. 

We make it clear that we have not pronounced 
anything with regard to the disciplinary proceeding 
initiated against the applicant pursuant to the charge 
memo dated 16,03.2004 issued by the Respondents." 
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In compliance with this order,' the Respondents have passed an order 

dated 10.10.2005 vide Office Order No.74 of 2005 in respect of the 

App licarit as under 

"Consequent upon the directions of the Hon'ble 
Central Aclmithstrative Tribunal, Guwahati, Shri 
L.K.Varte, Rehabilitation Officer, on the basis of 
recommendations of Departmental Promotion 
Committee held by Union Public Service 
Commission, is promoted on provisional basis as 
Assistant Director .ehabilitation in the scale of 
Rs.8,00027513,5001 and posted at VRC for 
Handicapped at Agartala. The provisional promotion 
will be effective from the date he assumes the charge 
of the post at Agartala. 
2.Shri Varte is directed to resume the charge of the 
post immediately. 
3.Shri L.K. \Tarte, will be entitled for TA/DA as 
admissible under Rules." 

The order conveying the "provisional" promotion is now sought to be 

reviewed by replacing the word "provisional" by "notional" and the 

Applicant has filed this R.a.2/06 to review the order passed in 

O.A.127/04 dated 08.07.2005. The Applicant has stated that O.A. 

127/04 disposed of by the Tribunal in favour of the Applicant so far as 

his promotion is concerned, has become infructuous in view of the error 

in judgment dated 08.07.2005 and thus he has pleaded to delete the 

word "provisional" in the operative part of para 17 of the judgment and 

to replace it by the word "notional". 

2. 	We have heard Mr M.Chand, learned counsel appearing for 

the Review Petitioner and Mr G.Baishya, learned Sr. Standing counsel. 

appearing for the Respondents. The learned counsel for the Applicant 

pleaded that replacing of the ward "provisional" with "notional" has 

become necessary to grant him consequential benefits. He also invited 
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the attention of the Tribunal to the Govermn.ent of India, (Ministry of 

Labour and Employment) letter dated 26.05.2008 regarding enquiry 

proceedings against the applicant which reads as under 

"I am directed to convey the approval of the 
competent authority for closing the case on the basis 
of the Inquiry Rep'ort submitted by Sh. K.L.Kuli, 
Inquiry OfficerIDDT which revealed no seri9us 
allegations againat Sh. L.K.Varte. 

This issues with the approval of the DG/JS vide 
their Dy. No.156 dated 15.05.2008." 

In view of this order the proceeding initiated against the Applicant has 

been closed and he is entitled to all consequential reliefs as no 

allegation against the applicant stand pending. Learned counsel for the 

Respondents have no objection to grant relief to the Applicant. We have 

given our anxious consideration to the points raised by the learned 

counsel for the applicant and we feel that the replacement of the word 

"notional" in place of the word "provisional" may deprive the applicant 

from getting the conse4uentiai financial benefits. However, jshiice 

Applicant now fulfills all other conditions also for promotion and it will 

be helpful for him in getting all the consequential benefits, we are in 

agreement with the plea of the Applicant made in the R.A. Since the 

enquiry against the Applicant has already been closed vide order dated 

26.05.2008, the Applicènt will be entitled to all consequential benefits 

from the date it was due and last sentence of the operative portion of 

this Tribunal's order (para17) dated 08.07.2005 rendered in 

O.A.No.127/2004 shall stand amended and shall read as under 

"The recoimnendation of UPSC contained in the 
sealed cover' has to be opened forthwith and the 
Applicant has to be promoted on notional basis with 
all consequential benefits. 

A 
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Accordingly Review Application stands allowed and 

disposed of 

In view of the disposal of R.A. Misc. Petition No.45/06 is 

also stands disposed of 

Send copies of this order to the• Applicant and the 

Respondents and free copies be also supplied to the Advocates of both 

the parties. 

i/I 
(KEUSHIRAM) 
	

(MANORANJAN MOHANTY) 
ADMINISTRATIVE ME MBER 

	
VICE CHAIRMAN 

/p gil 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

G U V VAH A —11r] B E NttI:GUA1iA Ii 

Review applicafion No. 	- LP06 
Arising out of O.A. No, 127 of .2004. 

Shel LK. Vdrh 

JnIoti of India 

INDEX 

SI. Annexiire No, 
.T. 

IN  
; 

1. App[ication 

V L } 

3 A Copy of written stdtement. 

4. R Copy of the judgment and order dated 08.07.2005 
• 	- . 	-- 	r .1 ...'t" - -.....I I 

'..UVV OL LLtt 	Ojj1t 	UtUtr U4LtU 19. IA'- .iJUJ. 

U 
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GUWAT-TATI BENCH: GUWAHAT! 

Review applicafion No.__.J20O6 

Arisfrg out of O.A. No. 127 of 2004. 

In the tna.tter 01: 

Shri L.K. Varte. 

-vs- 
Union of India and others. 

-And- 

In the rnaUer of:- 

An applicailon under Section 22(3) (1) of 

the Administrative Tribunals Act, 1985 

read with the CENTRAL 

ADIvIINISTRATIVETRIBUNAL 

(PROCEL)URE) RULIIAS, 1987 framed 

under the Adniinistrative Tribunds Act, 

1985. 

•-And- 

Int1wrnattfrof:- 

0. A. No. 127/2004 

ShriL.K.Varte 

-YS- 

Union of India and Others. 

- 

In the maUer of: - 

StLri Lienkhawthang Varte., 

Sb. - Shri H. V Varte, 

I 
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Assistant Director (Rehahilation') 

V.RC for haiicappecL 

Abhoy Nagar, Agartala 

West Tripura, 

cmtfRev tew 
petitioner. 

- 

The Union of Lndia. 
TL... 	 -4 L. ii 	 ...... i-.- 

LY LU'... L..ULLLIUY LJ the 

Government of India,. 
Ministry of Ldbour, 
NW Delhi- 110 001. 

	

2. 	fleputi Secretary to the 

f T F 
'.1oVL Ui. IflO1, 

Ministry of Labour. 
New Delhi- 110 001. 

.'The Director General of Employment 
and Training, 
oint Secretary to the Government of 

	

....4:... 	 I r\"t7 P T\ 
i1t'.w.t i.vmuuy 4jj i..ut..cjw.  

Shr'am Shakti Bfiawart. 
r 	f 1 	.. - 	..... T'sll. • 
t'ctII iYtarS, P4 tW ueu'.t-  1.01I U L. 

r1 	Ts 	r*
i 	

• 	 1 IT' 	1 L'v. L'recwr kePera! cJnpIoy:men.t, 

Ministry of Labour (DGE & T) 
• 	 Shrain Sitakil Bhawa. 

Rafi Marg, New Delhi- .110001. 

• 	 i'tii+ flirci-or i R-h 

P C for Hndit aoyed 
Rehahari Giwahati-8, 

	

6. 	U.P.S:C 

lkoiav gh it'5 Secretary, 
Ii, Phoipur Hous 
Shahjithan Road, New DeThi. 

Respondents 

•1 
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The above named applicant/review petitioner 

Mast Respedfuily Sheweth:- 

1. 	1 hat your applicant approached. the Honble Tribunal by fflirg an O.A. i.e. 

0A. No 127/2004 (T,.K. Varte -Vs- 110.1 and c)r) wider See 19 of the 

Adminisfrative Tribunal#s Act, 1985 praying following teief - 

8.1 	That the Honble Tribunal be pleased to direct the respondents to 

promote  the applicant to the post of Superintendent in the existing 

reserved, post of S.T, at least w.e.f the date of occurrence of S.T 1. 

vacancy in the light of the decision communicated by the 

re.s,ondents in their letter dated 11.12.2001 (Anneure- XIX) with 

all consequential service benefit. 

2 	That the Hon'ble Tribunal be leasea to declare that the applicant 

is entitled to he promoted to the reserve post of Superintendent as 
- 	.... 	 ...L. 	2. LL 	t 	 j.L 	.L.. t)t_i IL\? UjLtj I LLL UI LU Lt1 EL .t t,uu I uC ufli(.: vv ilCii uiC r,ji: OS L L.L 

.2 

Superintendent fall vacaiit in the department of Directorate General 

of Employment and Training. VRC for handicapped under the 

Minisftv of labour and cmtlovmcnt. 'Govt. of Jndia. 

73 	
That the Hon'ble Tribunal be pleased to declare that the reserve S.T 

post of Superintendem can not be filled up by unreserved 

candidate, when eligible candlidate of reserve category is available 

in the department. 

83A That the Hon"ble court he pleased to direct the respondents to open 

the eaied COVeI and further be oieaed LIO direct the respouckitts to 

give effect of the recommendation of the UlSC with unmethate 

effect. 

8.3 B That the Hon'hle Tribunal he pleased to direct the respondents to 

promote the applicant to the post of Superintendent with 



immediate effect with alt consequential service benefit and 

seniority in the event of recoixunendatjon of the UPSC if found 

favourable in case of the present applicant." 

&4 	Costs of the application. 

& 5 	other relief (s) to which the apiljcant is entifled as the Honh1e 

Tribunal iv deem fit and prooer. 

2. 	That it is stated that the aforesaid O.A was contested by the official 

respondents before the learned Tribunalby filing a written statement. 

(A Copy of the w.tjtten sLateirejit i encioed a Anneu re-A). 

.3. 	Thai your applicant further beg to say that the matter was finally decided 

on 08.072005 with the following direction, the relevant portion of 

paragraph 17 and 18 of the judgment and order dated 08.07.2005 are 

quoted below: - 

"17 In view of the above, we direct the 1 and 2 respondents to 

consider the case of the applicant for promotion to the post 

of Superintendent in the department with reference to the 

vacanc [or ST which arosein the year 1996 notwithstanding 

the drcular of DOP & Tas directed by the National 

Commission for schediihd Tribes in its comiminicatjoi, 

.t . 	flhl 1)fl 1A.... tLL1LCL t/ 
A 	

Y 	rjLLj 	e-f\LY 	1.LttL ØL1S 

orders In accordance with law within a period of three 

months from the date of receipt of this judgment. The 

recommendation of the UPSC contained in the "Scaled 

Covef' has to be opened forthwith and the appikant has to 

he promoted Orl provisional basis. 

l& 	We make it clear that we have not. pronounced anything 

with regard to the discipknary proceeding initiated against 
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the applicant pursuant to the charge memo dated, 16,O32004 

issued by the respondents. 

[t. 	-artd froui the iat thiee lutes tiom 	ayi 17 ti t the 

learned Tribunal has directed to open the sealed cover fotthwith and the 

applicant has to he promoted on provisional basisY 

EL is hwnblv subtaitted. that the word "Olt provisional basis" is 

appears to be a tvpogTraphical error on a careful reading of the entire 

pidrnept hI nis connectior plr i grwll  13 14 nict 15 of ti 1t1anep+ 

quoted below [or perusal of the Hou'bie Cou.r L 

1 'I 	Ti. - 	 4- i-i, 	--- .- 	4... 	.- 4-i 	-i 	4-- l.i 	.- 	.l 	-I .LJ. 	.L .L 	 LL&Ct. LILV re'nULLL. 4-iL 	1V.Lr reIiI 	L4.. L1A 	I4-LLLL 

application has taken a stand that disciplinary proceedings 

were initiated against the applicant before th vacan:y was 
•4---il-.-rir)cr' T w i.ji 	j i 	 utcn. u. 	 ge shev-_1 IUMCI  

- been issued to the charged officer (penoner) on 16M3.20t14. 

i4 in view of the above contention taken by the rcspomknt5 

question to he considered is as to the point of time at WI&II 

it can be said that a disciplinary,  proceedings has been 

commenced agiinst an officer. 

i, 	 . _ lJ1rt1 	flL.Cii.TT'tic11 tc 	IILL ttL.LZLV.Lt Ui. U.1t L'.t\'i5IUji LtjELjt tji. utr ITIUU U1t 	iIUtitU. 

fii. 11 Court in W.P (C) No. 4247/ 19104 has already been 

noted in pare 3(supra) where the Division bench had 

observed that in absence of any rules or reguhitions 

departmental enquiry shall be deemed to hiwe been 

commenced from the date charge sheet is served on the 

delinquent. 11 is also settled position (see the decisions cf the 

Sim-reme Court in Union 01 inctia V. Vinanatfl ..tuntaram 

Karekar (1998) 7 5CC .59 pares 3 & 4 and State of MP V. 

IT) 	•.-. 	i -icn 	ic 	n..,,; 	L tI_.:-i.. iflL&14-LL Lalbt: 

- 
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admittedlythe charge sheet is served on the applicant ordy 

on 14.03.2004. Therefore, it has to be taken that no 

disciplinary proceeding was pending against the applicant 
A.

in 1990-2000 and on 05.02.2003 when the DP( -' met. If that be 

legal poslUon the sealed cover proceeding adopted by the 

DFC as held by the L)ivision bench of the Gatthati high 

Court is not in accordance with law and the applicant has to 

be given notional promotion from the date of reservation 

vacancy for ST in the post of Superintendent has arisen". 

It is qute clear hom.paragraph 13, 14 and 15 of the judgment and 

order dated 08.072005 that the respondents have wrongly adopted the 

sealed. cover proceduxe rn the instant case ol the applicant and as such it 

has been observed more specifically in paragraph 15 of the udgment as 

iolIokTs: - 

"The applicant has to be given notional pioui.otio.n from 

the date the reservation vacancy for ST in the post of 

Superintendent has ari'en" 

The learned Tribunal arrived in, the above, conclusion after the 

following  findings; 

"En. the instant case admittedly the thaige sheet is seived 

on the applicant only on 16.03.20(}4. Therefore, it has to be 

taken that no disciplinary prn&wding was pending against 

the applicant in 1990-2000 and on 05.02.2003 when the DPC 

tnt4. If that be legal position Ike akd coe.t ce.t:dlttg 

adopted by the DPC as held by the Division bench of th e  

Ganhati High Court is not in accordance with law" 

In the background. of above hnIings of the teamed Tribunal it is 

quite clear that the applicant is entitled to be promoted 'on notional 

basis" IDste.ad c,C "on provisional basis". 



It is htunbiv submitted that in the facts and. circumstances stated 

above it appears thai the word 'provisionai" appears to be a 

typographical mistake occurred in the last sentence of para 17 of the 

judguient and order dated 08.07.2005, even inclusion of the word "on 

provisional .  basis" Instead of "on nolional basis" in the operative portion 

of the Judgment has totally changed the inevitable COflCiUSlOfl or direction 

which the [earned Tribunal ought to have passed in the facts and 

circumstances of the case of the review applicant. Therefore, it appears 

that there is an error apparent on the face of the record in view,  of 

induson of word 'on provisional basm' in the operative portion of the 

judgment and order dated 08.07.2005 indicated in the last sentence of the 

para 17 of the judgmeiit dated 08.07.2005 and as a result the judgment and 

order dated 08.07.2005 failed to give adequate relief to the applicant in a 

given facts and circumstances and the learned Tribunal also failed to reach 

to it's logical conclusion in the given circumstances and as such in the 

facts and circumstances of the case of the review applicant, warrants 

review of the judgment and order dated 08.07.2005. 

Cov of the udiment and order dated 08.07.2005 is enclosed as 
-j 	 J 0 

Annexure-B. 

• 	That it is stated that after receipt of the judgment and order dated 

08.07.2005 the respondents particularly Under Secretarv, Govt. of iintha of 

the Directorate General of Fmplovrnent and Training. New DeHii \Tide 

...CC... .....A.-. 	NT 	ii 	£ '4V 	 iu..... 'N1.- 	T\IVQ.'T' (' lOflhl I' f'(fl4 

Uili.c..t. JiUt1 i'Q. ± Oi ut)J L'ULUilL. ILLLCI LW.  

Adm. II dated 15.10.2005 promoted the applicant on provisionai' basisto 

the cadre of Asstt. Director. Rehahthtation) and it is. stated that the order 

of nromotion would be affected from the datc aor4icant assume the 

clarge of the post at Agirtaia, whereas there was a specific direction of 

the learned Tribunal that the promotion of the applicant shall made 

effective with reference to the vacancy for ST which arose in the :ar 19% 



but su risiniv vide order datd 14J0.200 the order of promotion is 

made "provisionaf and prospective. Therefore Honbie Coui'L he pleased 

to pass appropriate order deleting the ward "provisional" and induding 

the ward. "notional" instead of "provisional". 

(A copy of the office order dated 14.102005 is endosed as 

Aanexure-C). 

. That your applicant hirther bess to say that due to inadvertence the said 

typographical mistake did not come to his notice of the review applicant 

üiiniediateiy after receipt: of the judgment and order dated 007.2005 in OA. 

No. 127/2004. As such delay if any in approaching the learned Tribunal for 

currection of the typographical mistake may kindly he condoned and the 

Hon'ble Trihuna hirtlier he pleased to pass appropriate order deieting the 

word "provisional" and adding the ward "notional" in place of the word 

"provisionaY' in the last sentence of the paragraph 17 of the udgmeni and 
- 	- 4 .L - 	O V7 oftte.t uateu i;ow ..uw. 

That your review applicant has preferred a separate application for 

condonation of deiay while preferring this review application. 

7 That it is stated that inchision of the word "on provisional basis" in the last 

sentence ot para 17 cf the judgment and order dated 08M720O5 has changed 

the logical condusiori of the learned Tiihnafs decision rendered on 

O&t17200D in ( )..A, No. 27/20u4 as stated un the preceechw paragraphs and 

as such review is necessary,  M. order to rtve a meaningful and logical titithngs 

and direction of the udgrnent and order dated 18.07M5 In this connection it 

may he sEated thai the rvlew is permiihie when decisions relied upon 

the learned Tribunal did not certainly support the interpretation adopted 

the judqrnent in the review. In this wrrnection the review applikant heç to 

refer decision of the lion'ble Supreme Cotirt In the case of Comrn1sloner 

of sales Ta,c 3 & K and others -Vs- Pine Chemlcal LW And ors reported in 



1.995(1) SCC, SS has dealt with the occasIon when judgment could be 

reviewed, The relevant portion of the pa.rugrph 10 is quoted below; - 

'lt is however. interesting to notice that when the above two 
I 	 I 	 • 	 I 	 • 	 .1 	, 	 I 	0. 	 I iecisions were orougni in tue nonce or rue nencn it rerenu 

to the ratio of the said decisions hut neither followed it nor 

made any attempt to &stirtgrish it but proceed to make it a 

basis for their decision notwithstanding the fad that the said 

ratio ran exactly counter to the one adapted by the Bench. The 

two decisions did not certainly sappoid the interpretation 

adnptod in the jndgnwnt tinder revIew. On the contrary; they 

iind oarticuiar the decision in Indiin A1uminuu. militated 

against the said interpretation. it is for this reasun coupled 

with the fact that the interpretation pLaced in the judgments 

under review on Section 8(2-A) may affect a large number of 

cases all over the countty that we agreed to re examine the 

issue, which we would not have agreed to ordlnariW'. 

The Hon'bie Supreme Court while dealt with the question Of 

review the following views was expressed in the case of Lily Thomas - 

Vs U.OJ and others, reported. in 2000 (6',. 5CC. 224, the portion of the 

relevant paragraph are quoted below; - 

	

The didtoittary meaving of the 	 viw" is "the ad of 

lookng, 'offer something again with a view to correctior or 

improvement". It cannot be denied that the review is the creation 

of a statue. This Court in .Pa.tel Na rs hi Thakershi r 

Prathjuinansin,hji Ar/unsinghj held that the power of review is 

not an inherent power. It must be conferred by law either 

specifically or by uccessaw Implication. The review is also not an 

iu,pcal in thsguise. It cannot be denied that pistice is at virtue 

which transcends all barriers and the rules or procedures or 

- 



technIcal jtjcs of Eaw cannot stand in the way of adn inistration of 

jw.tke. Law ha' to hind- before jwtke. if the court finds that the 

error pointed out in review petition was under a mistake and the 

earlir judgment woald not have been passed but for erroneous 

assumption which in 'fact did not exist and its perpetration shall 

result in a miscaniage of justice nothing would preclude the 

court from rectifying the error. Thb' Court in S. Nagaraj V. State 

of Xrnataka he!th (5CC pp61-20, para 191 

Il  19. Review literally and even udiciaily means re- 

earnination or reconsideraiion Basic philosophy inherent 

n it is the universal acceptance of human fallibility. Yet in 

the realm of law of courts and the statues lean strongly in 

favour of finality of decision legally catved out to correct 

arcidental mistakes or miscarriage of justice. Even when 

there was no statutory provision and no rates were framed 

by the highest court indicating the circumstances in which 

it could iectil'v ts iuiscaiiiage of justice. In Raja Prithwi 

Chand Ia! Choudlum, V. Sukhra/ Rat the court observed 

that tven though no rules.had been framed permiffing the 

highest court o review its order yet it was availahk on the 

lbiited and narrow ground devdoped by the Privy 

Council and the House of Lords. The Court approved the 

principle laid down by the Privy Council lit Ri/under 

Narain Rae V. iUiai Govind Sinç'h that an. order made by 

the court was final and could not be altered. 

nevcrtheless if by irdsvrision in embodying the 

1ucizments, error have been introduced, these courts possess, by 

common law, the same power which the courts of record and statue 

have rcdifvim the mistakes which have crtot in ...... The House 

of Lords exercises a sinillar power of rectifying mistakes made in 

drawing up its own judgments. and this Court must possess the 
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same authority. The Lords have however ,one a step fm-ther, and 

have corrected mistakes introduces through inadvertence in the 

details of hidments; or have supplied manifest defects in order 

o enahie the decrees to he enforced, or have added explanatorr 

matter, or have reconciled i1consistencj' 

54. -------- 1. Application/or reviezu of /udnient (1) nv person 

Considering himself aggrieved- 

(a) 	by a decree or order from which an appealis allowed, but 
from which no appeal has been preferred. 

b) By a decree, or order from which no appeal is allowed, or 
(c) 	By a decisjc,m on' a reference from a Court of SmallCauses, 

and who, from the discover of new and important matter or 

evidence which,, ther the exercise of due diligence ;, was not within 
his knowledge or could not be produced by at the time when the 

decree was passed or order made, or on account of some mistake or 

error apparent on the face of the record, or for any sufficient reason. 

desires to obtain a review of the decreepassed or order made 
against him, may apply for a review of judgment to the court which 
passed the decree or made the order.' 

In the instaitt case of the reviewlicurtt in fact fild for 

reviewing the inconsistencies with a view for correction 01 the same, it 
s needless to mention here that the impugned ju dgnwnt and order is 

contrary to the settled law laid down in the series of cases b y  the 

coordittaiing Division Btncli as well as by the Full Btnch and the 

judgment laid down by the Hon'bk Supreme Court In this regard. 

in all the judgment the Division Bench as well as on the identical 
question of law the coordinating division bench of (.'.A.T, Full Bnch o1  
C.A.T as well as Hon'bie upreme court hkts held that if the sealed cover 
procedure acionted orior to kuance ot the t'hare sheet, in that evenl li is 
secificafly held, that sealed cover has been adoptci wrongly and. as uch 

-- 
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he said sealed cover is Liable to be opened and. accordingly direction has 

been passed in several cases to open the sealed cover. It is hunibiv 

submitted that if the typographical mistake Is not rectified by way c4' 

review, the same will led, to .tniscarriae of 'lustice  and. the applicant wili 

sufer irreparable loss and inlury. The applicani beg to refer the decision 

of the Hor(ble Court in the case of Union of India & Ors. -Va- 'K.. V. 

anidraman and Ors. reported in (1,991) 4  SCC 109,. wherein it has been 

held that sealed cover procedure can be adopted only after the date of 

issuance of charge memo or charge sheet and that being the date from 

which the disciplinary,  proceeding can be taken to have been initiated.. 

adniittedly in the instant case the mernonthdum of charge sheet was 

issued to the applicant only on 16.03,2004 whereas sealed cover procedure 

was adopted on 05.02.2003, but charge sheet was served on the review 

applicant only on 16.032004, as such sealed cover was adopted wrongiy 

therefore, the review applicant is entitled to promotion 'on notional 

'basis" instead of "provisional basis" as such learned Tribunal be pleased. 

to pass necessary order/direction for correction/indusion of words "on 

notional basis" instead of "on provisioral basisr in paragraph 17 of the 

judgment and order dated 08.07.05, therefore, in order to provide 

idequate relief to the review applicant which he ni oJl erwi.se entitled to in 

view of the settled legal position. In this co:nnection the applicant further 

begs to rely following decision: 

i.(1991)2SCC 220 

2. •.) '1L.J ICAT 1015. 

3. Afl  June 2003 page 389. 

4 
1 

 U. 	, ' 
	-"- 

(1 O(ti  4 cr'-' -1 Afl ..'. t. i..''i, i 	 ,LU;' 

OA' -, T I 'd" ) 
J. 	 JE,I 	 LJ 	L/. .. 

7. ('2004) 2 SLJ Delhi HC 288 

o i'icno 	C"j -r cr' 
0. tI 7; V . LJ J'.. 	J 

S 

'7 
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9. (2002) 2 SLI C A T 9 and 303 

10. (2001) 1 SLJ SC 113, 399 

ii (rf1\ '2 c 
7 1. 	U LJ '._ 

S. 	That your applicant further begs to say that it appears that there is a 

serious typographical mistake occurred in the paragraph 17 of the 

	

mem-- 	- i - .. i • I t.fl $\ 	 •1 ........i 1/ 	 -. fF 1 

uud 	iiu utur uwu uo.w . it:, Wiiert u W uru pruv istuital idS 

been written mstead of the word notional as because it has been 

specitically held by the learned Tribunal in paragraph 14 and 15 of the 

sald judgtnent dated 08.07.05 thai the applicant iS entitled to be promoted 

on notional basis from the date the reservation vacancy of the 

Superintendent has arisen as such inchision of the word "notionaV' is 

warranted in oaragrap.h 17 deleting the word 'povisiouaI" to snake the 

udgment and order dated 08.07.2005 meaningful in view ol the given 

facts and drcumstances otherwise there wifl be a serious miscarriage of 

justice and the applicant will be denied the frthls of the ju.d meat and 

- 

	

	order dated 08.07.05 passed in O.A. No. l27/0O4. his stated thalin terms 

of the office order No. 74 of 2005 dated 15,10.2005 another consequential 

Cf;._ 	 . 	i . 	 !T. r 'T'1"1)Ah1 	(4 A J...TT 
t,ui,v oiur 	on pt iiirng u. 	e.t---iøuii/ '/ )U1LLIi 

dated 17.04.06 wherein it has been stated that the promotion of the 

applicant is made. provisionally in the cadre of Assit. Director subi;ect to 

ontcome of the pertchng Disciplinaiy Proceeding, therefore ;  it appears that 

respondents has taken the adv:antage  of the typographical mistake 

occurred in paragraph 17 of the judgment and order dated 08.07. 2005. 

It is humbly submitted that if the tvoocrathical niistakc: iS ilOt 

rectified by way of review, the same will led to miscarriage of justice and 

the applicant will suffer irreparable loss and injury. The applicant begs to 

refer the decision of the I-Ion' ble Court in the case of Union of India & Ors. 

- Vs- K.V. jankli'amnan and Ors. reported in (1991i 4 SCC 109, wherein it 

has been held that sealed cover procedure can he adopted only after the 

L.L 	'..- .-.--.-.-. _.0 ..1...-... 	---- ,-. 	 .. ...1 LL. 	L... .... LL.... .L.*. 
!LIlLC J1 1.ILA JI jtiiC LLiLLJ J1 LiLILLr!. -iti 	L1LLL L'tiJL t.Lu. 

LJ —--.-.  .-.--1. 
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from, which the disciplinar proceeding can be taken to 'have been 

initiated, adiniliedly in the instant case the memorandum of charge sheet 

was issued to the applicant only on 16.012004, whereas as per 

respondents own admission the sealed cover has been adopted on 

05.02.2003 as such the Honble Tribunal has rightly observed in paragraph 

14 and 13 of the judgment dated 08.07.05 that the applicant is entitled to 

notional promotion from the date reservation vacancy for ST has a:riscn in 

the cadre of Superintendent. 

Iii view of the typographical mistake which occurred ort the face of 
the record the judgment and order dated 08.07.05 passed in O.A. No. 

127/2004 is liable to be reviewed. It is stated that review is also necessary 

for correction of a judgment when there is a typograhical mistake 

occurred and which has far reaching adverse effect. 

Copy of the order dated 17.04.06 is enclosed herewith and marked 

as Annexuj -e- a 

	

C) 	1L . .. i. . 	. i-i. A i-i-'i. i. 	("i •t 	 4-.. 	1 	1V'/')n4 	.k.; . ±a 	. 	. .ae ..-ri LLL(tJ. 	 0.  

decided by the learned Tribunal in favour of the applicant so far his 

promotion is concerned in fact has become infruct-uøijs in view of the 

rror in the iudgrnent dated 0S07.20O5, hence in it is prayed that the 

aforesaid judgment may kindly be reviewed to grant adequate relief to the 

review anpiican t. 

Jj, the circumstances stated above the learned Tribunal be pleased 

to delete word "pruvisionar in the operative partof the paragraph 17 of 

the jud4rment and further he pleased to include the word "notional" in 

place of word. "provisionai" in view , of the observation made in 

pTeleedrPg p tragrapns of ti e jucigirent and Or.ter uatsu l8 f ,iO(5 passc-a 
in 	) ,'. 	i, .uo4. 

	

10. 	That this review application is made bonafide and, for the ends of justice. 



' 	a 

) 
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Upon the premises aforesaid, it S 

humbly prayed that the Hon'bie 

Tribunal be pleased to cans id.er this 
petition. admit the same and iSsue 

notice to the opposite pariies/ 

responden to show cause as to why 

the order dated O&07.2005 passed in 

OA. No. 127/2004 should not he 

reviewed to the extent, for deletion of 
tue "provisionaF and for incijo of 

the word "notional" in place of the 

word "provisional" in paragraph 17 of 
the operative part of the 1udgmant and 

order dated 08.O72O05 and cause or 

causes being shown and upon hearing 

the parties bepleased to review the 

order dated 06.07.2005 passed in O.A. 

No, 127,'2004 in view of the 

drcumstanceg as stated above and 

further be pleased to pass such other 

order(s) as this Hon'bie Tribunal may 

deem fit and proper. 

Act for this kindness the aopiicant/revjew Petitioner shall ever pray. 

-J 
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AFFIDAVIT 

I, Snn uenknawthang \'arte, 5/0- Shri H. V. Varte, aged about 50 
years, presently working as Assistant Director (Rehabilation), \/.R, C for 
handicapped. Abhay Nagar. Agartaia applicant in the instant application 

do hereby solemnly affirm and declare as follows: 

L That 1 am the petitioner in the instant review petition and as such 

conversant with the facts and drcurnstances of the case and competent. 
to swear this affidavit. 

2. That the statements made in paragraphs 	and 	in the 

accomDanyrng petition are true to my knowledge and those made in 

paragraphs . 	, 1i and 	are 'being matter of records and 
true to i-nv information derived there from and the rest are i-ny humNe 

submission before this Hon'ble Tribunal 

And I sic,,n this affidavit on 	day of A1riJ 2006. 

Identified by: 
-(Id-r, Rx. , 
Advocate 

41a  
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•q 	Enin of incJia and cht9•s - .Resp(H1deits 

WRITTEN.STATEI\flT FOR AND ON IIF1HALF 6F RESON1ENDS NO. I TO S 

I, R Lakshmana Sarny, AssistantDirector (Rehbi1ilation),' 

Vocational Rehabilitation Cen ti e for 114 ii i I icapped R 1 a bai i, 
Ouwahati, 781008, Assam do hereby oicmniy affirm arid say as 
follows:  

I 	'I1iat I am the Aisisftnt: Dii'cc:tor (1ehabi.1itat..ion) aiuj 

Resporiden I:s No 5 in the case and . as such I am fu fly acqua in te 

with the lici:s and circumstances of the case. II h 	thom 
i. (ipy of iti 	. jilic:it ion served cii Oe and have m.irIrd I lie 
:On tents thereof. 	ive and exceiu \VteI.i. ever m{ Soecilicafly a(ntw ,d 

in the writftu :u.itermnLs the t;i) 	ccL:iloiis and 	triter n:iI!S 

hc 
	

i(1cd IC) I ftVU 	)('(1 	(1t j' 	I ; 
	

( iOri/(j to Ui Ic fi 
It!en 	SIriteineiit 	Wi 	t.cijiIf 	ill 	the 	1poi:id(.N, 
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Brief Facts. 

That the Respondents beg to state the brief facts ofthe case as follows: - 

That there are 11 (eleven) sanctioned posts of Superintendent [re-designated as 

Assistant Director (Rehabilitation),] Vocational Rehabilitation Centre for U andicappd Group 'A' 

Gazetted in the pay scale of Rs.8000-275-13, 500/-. As per the Recruitment Rules for the post of 

Superintendent [re-designated as Assistant Director (Rehabilitation),] notified (R-i) in 1996, these 

posts are required to be filled by promotion failing which by  transfer on deputation (including short-

term contract) failing both by direct recruitment. Promotion is the primary mode of appointment. 

The post of Assistant Director (Rehabilitation) is in the lowest rung of Group 'A' Gazetted post and 

reservation for Schedule Caste/Schedule Tribe is applicable therein. 

Para 1 	Needs no comments as the matter of record. 

Para 2& 3 	No comments being legal one. 

5 	That the Respondents beg to state the Statements made in paragraph 4.1. and 4.2. of the 

applicant are matters of record. 

6. 	That with regard to the Statements made in paragraph 4.3 of the application, the 

Respondents beg to state that as per the Recruitment Rules (R-l) for the post of Superintendents 

re-designated as Assistant Director (Rehabilitation),] Vocational Rehabilitation Centre for 

Handicapped . Psychologistl Rehabilitation Officers with 05 
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years regular service in the grade rendered after appointment thereto on regular basis are eligible 

to be considered for promoQn. According to the Reservation Roster three (03) vacancies were 

requir3ed to be filled by General candidate and one 01 by SC candidates. In between Point 

Based Reservation roster had been replaced to Post Based Reservafion Roster vide DOPT OM 

No.3601 2/2196-Estt(Res.) dated 02.07.97. According to the point —base reservation roster, the four 

vacancies fell at point nos. 9 (96-97), 10 (96-97), 11(96-97) and 12 (97-98) of the first cycle of 40 

point. Points No. 9 (96-97) was unreserved. However, it was supposed to be utilized for SC 

category for being a carry forward vacanôy. Point no. 10 (96-97), 11(96-97) and 12 (97-98) were 

unreserved. Thus the then year —wise break up of vacancies in so far as reservation concerned 

was as under:- 

Year General •SC ST 

1996-97 02 01 - 

1997-98 01 - - 

As such. One vacancy for the year 1996-97 was reserved for SC candidate and the UPSC 

vide letter dated 13/05/1997 was requested to hold DPC for promotion. UPSC in turn, vide their 

letter dated 07/11/1997 requested that the reservaüon posion may be re-examined in accordance 

with the revised guidelines issued by the DOPT vide theirOM No. 36012/2/96-Estt. (Res.) dated 

02/07/1997. Thereafter, with the replacement of Point Based Reservation roster by the Post based 

Reservation Roster vide DOPT OM No. 36012/2/96-Estt.(Res.) dated 02/07/1997, none of the post 

was required. 

(.54  
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to be filled up by ST candidate. UPSC held a DPC meeting on 03/03/1 999 and recommended the 

names of eligible officers. 

That the Respondents deny the Statements made in paragraphs 4.4. and 4.5 of the 

application. 

That with regard to the $tatements made in paragraph 4.6. and 4.7 of theapplications, the 

Respondents beg to state that as per the Recruitment Rules for the post of Supentendent re-

designated as Assistant Director (Rehabilitation),] VocaonaI Rehabilitation Centre for 

Handicapped . Psychologist! Rehabilitaon Officers with 05 years regular serviàes in the grade 

rendered after appointment thereto on regular basis are eligible to be considered for promotion. 

According to the Reserváon Roster three (03) vacancies were required to be filled by General 

candidate and one (01) by SC candidate. in. between point based roster had been replaced to 

Post- Based roster vide DOPTs OM No. 36012/2/96-Estt (Res.) dated 02:07.97 (R-2). According to 

the Point —Based Reservation Roster, the four vacancies fell a point nos. 9(96-97) 10, (96-97), 11 

(96-97) and 12 (97-98) of the first cycle of 40 point. Point No. 9 (96-97) was unreserved. 'However, 

it was supposed to be utilized for SC category forbeing a carry forward vacancy, Point no. 10 (96-

97),1 1 (96-97) and 12 (97-98) were unreserved. Thus the then year —wise break up of vacancies in 

so far as reservation concerned was as under: - 

Year General SC ST 

1996-97 02 01 - 

1997-98 01 - - 
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As such, one vacancy for the year 1996-97 was reserved for SC candidate and the UPSC 

vide letter dated 13/05/1997 was requested to hold DPC for promotion. UPSC in turn, vide their 

letter dated 07/11/1997 requested that the reservation position may be re-examined in accordance 

with the revised guidelines issued by the DOPT vide their OM No. 3601 212/96-Estt. (Res.) dated 

02.071997. Thereafter, with the replacement of the Point Based Reservation roster by the Post-

Based Reservation Roster vide DOFf OM No. 3601212/96(Res.) dated 02/07/1997 (R-ll), none af 

the post was required to be filled up by ST candidates. UPSC held a DPC meeting on 03/03/1999 

and recommended the names of eligible officers. 

9. 	That with regard to the Statements made in paragraph 4.8. to 4.10. of the application , the 

Respondents beg to state that in 1996-97 four (04) vacancies of Superintendent re-designatöd as - 

Assistant Director (Rehabilitation) had become available and reported to UPSC on 13/05/1997 As 

, 	per the Recruitment Rules (R-l) notified in 1996, these posts were, required to be filled 

promotion failing which transfer on deputation (including short term contact) failing both by dirpt 

recruitment. Psychologist! Rehabilitation Officer with 05 years regular service in the grade are 

eligjble for promotion According to the Reservation Roster three (03) vacancies were required to 

be filled by General candidate and one (01) by .  SC cancidate In between Point-Based 

Reservation roster had been ,replaced to Post-Based Reservation Roster vide DOPT's OM No. 

3601212/96-Estt. (Res.) dated 02.07.97 (R-2). As stated above due to change circumstances, 

UPSC had recommended the name of SM M.K. Rostogi, Smt P. Chandrika Rani, SM Awn G. 

Joshi and SM G.K. Sokal 
-.------ 

• 	,./ 	I 

/ 

.. 	•1 

.1 (7 
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against the four (04) posts of Superintendent. As SM G.K. Sokal was already selected against the 

post of Superintendent to be filled by failing which clause i.e. Direct Recruitment hence. He haL - 	--- 

	

be filled by promotion. ThQpromotion was given to 	q 
Shri KK. Bhatt whose name was recommended by the UPSC in the extended panel against the 1'L 

vacancy for the year 1997-98. 

That the Respondents beg to state that the Statement in paragraph 4.11 are matters of 

record. 

That the Respondents beg to state that the Statements made in paragraph 4.12 are 

matters of record. 

	

• 12 	That the Respondents deny the Statements made in Paragraph 4.13 of the application. 

	

13. 	That with regard to the Statement madö in paragraph 4.14 to 4.17 of the application, the 

Respondents beg to state that the applicant had requested through National Commission for 

SCIST 'for his promotion to the post of Superintendent re-designated as Assistant- Director 

(Rehabilitation),] VocatiOnal Rehabilitation Centre for Handicapped. At that time one post of 

Superintendent, Vocational Rehabilitation Centre for Handicapped was lying vacant due to refusal 

of promotion- of Smt. P. Chandrika Rani. He,aper'dvise of National Commission for SCIST,. 

proposal to fill up one post by an ST candidate was sent toBuPSdId not agree with 

the 

' 
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candidature of the applicant as his name was at SI. No, 7 in the combine Seniority List 

(Psychologist and Rehabilitation Officer) which was beyond the zone of consideration of five (05) 

for one (01) post even when extended zone is allowed in such a case. In the meantime two (02) 

more vacancies of Superintendent had become available due to superannuation of Shri Attar Singh 

and Death of Shri S.K. Krishna Prasad we.f.101.10.2001&15.03.2003/respectiveIy Out of three 

(03) vacancies - one (01) was reserved(lor ST)candidate. UPSC had recommended the names of 
(.—. Smt P,Chandrika Ràhi, Psychologist and SM R. Lakshmana Samy, Rehabilitation Officer against 

the to (02) General vacancIes for ,  the yea 2001-2002 nd in 'case of ST candidate a carried 

forward vacajcj eeaç1999-,he applicant's recommendation of UPSC has been 

received in a(Se 9flon-vigilance_clearance. As_per the advice of UPSC the 

"Sealed Cover" will be opened after receipt of Vigilance cant 

That the Respondents has no comments to the Statements in 4.18 of the applicant. 

That the Respondents beg to. state that according to the reservation roster, three (03) 

vacancies were required to be filled 'by General candidate and one (01) by SC candiddte,in 

between Point-Based Reservation Roster had been, replaced to Post —Based Reservation. Roster. 

vide DOPT's OM No, 3601212196-Estt.(Res.) dated 02.07.97. According to the Post based ROster 

all the four (04) vacancies were Un- reserved. Hence, the 	 was not  

recommended by the UPSC in the DPC held on 



- 	-8- 
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That with regard to the Statements made in paragraphs 5.1. to 5.6 of the application , the 

Respondents beg to state that in view of the fact stated in the foregoing paragraphs th&ground 

stated by the applicant does not hold good and are accordingly opposed. 

The statements made in paragraphs 5.7 and 5.8 are denied. The Hon. Ble National 

Commission for SC/ST had advised to fill the vacancy by an ST candidate. Accordingly the 

'-'vacancy was reported to UPDC but UPSC did not agree to the proposal. In between two (02) more 

vacancies occurred and out of three vacancies one (01) vacancy was reserved for ST candidate. In 

the DPC meting held onj05.02.2003 UPSC had recommended the name of the applicant against 

the reserved vacancy but the recommendation of UPSC had been kept in 'Sealed Cover" due to 

no-vigilance clearance. The "Sealed Cover" will be opened as and when the vigilance clearance in 

respect of the Applicant is receivedfromtheconcemedsecthn. 

	

) 18. 	That with regard to the Statements made in paragraph 9 of the application, the 

Respondents beg to state that the UPSC based on the records, recommendation placement of 

recommendation of DPC in a "Sealed Cover" and to be opened as and when vigilance clearance 

is received. 

19. 	In view of the above intem relief prayed by the applicant is liable to vacated. 



IM 

20. 	That the Applicant is not entitled to any relief sought for in the appIicaon and the same is 

liable to be dismissed with cost. 

VERIFICATION 

I R. Lakshmana Samy, presently working as Assistant Director (Rehabilitation) Vocational 

Rehabilitation Centre for bandicappe, Rehabari, Guwahati —781008 being duly authorized and 

competent to sign this verification do hereby solemnly affirm and state that the Statements made in 

paragraph of the applicafion are true to my knowledge and belief, those made in paragraph 

being matter of record are true to my information derived there from and those made in 

the rest are humble submission before the Hon.ble Tribunal. I have no suppressed and material 

facts. 

AND I sign this verification on this the 
	

the day of 	 _at Guwahafi 

i 

DEPONDENT 
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• ORDER 	-•. 

SIVARAIAN. I. (\'.(j 

Ihe 31)pIiCaflh l)ClOn(JS to ST cc.iinininit:y. I l 	is initially 

appointed, as Ui). Clerk in the Office of iho Coininissioiiir 	lioiio 

Thx, NER, ShUlong in the year 19U4. While so, he applied lou th ;ne;t 

of Rehobilittion Officer pursuant to a notification dated 25.03.1. PH(.i 

issued by the Union Public Service Corn mission (UPSC, iii short). I l 

was selected and appointed as RehabiliUt.ion Officer in the Oltie n( 

the Directorate Ccii eral of Em plormen t an (I Train iii g nii d •r I h 

lvlinislry of Labour, GOVerIUiieffl of India. AriirdiuciIy, tic' ii in.d a'; 

Rehabilitation Officer on 25.03.1 936. A çj radatioii list. (Aniox' i 

was pUblished on 01.01.1909 in which the applicant, was plart'l at i. 

No. 8 as a ST candidate. On 27.11 .1996, the applicant submitted a 

representation to the 3d respondent for consideration o his 

- 	
promotion Lo the post of Sn pertiitend ent against. the reserved pi Ist. of 

'1 

	

.L MV 	 S 1 . 1 bree (3) posLs of Sn per in tend en Is wli rh fell vacan I. iii I 

1997 were filled up on ad hoc basiS as per order dated ()7.(i3. 1997 

(Aiiuexure - 111). HIC applicant. tilcil StIl)iI)%ltc'(l rCpreSeIItflt)n dated 

19.03.1997 (Au u exu re - R 1) for con sideratioti of his t:ns mr 

promotion. The Additional U)CriT1te'tOflL of Employment Ixdiange, 

by communication dated 03.05. 1997 (Annexitre - Vi) in formed the 

ni)i)hiCnflL that [our posts of S111, intendeiit had been dei'idecl In lo 

filled UI) 
ntd 1roposal in that reçlU(l has nlrady been sent. to the 

UI'SC. IL is clearly stated therein tlat. out of the four 1N nne 

reserved for ST and binq lone SI candidate the npj)lieallt was nn(leF 

.Y.OflC of consideration. Though the said (nor posts of Supnrinteflill'flt P  

were titled up as per 01111nunicnti'il thtted I 3/I 5-4-1999 (Aiite'xiire - 

VU), tJio cask of U c applicnfl t. was net, considered. He UI 't elni 

(2.) 



2gw- 

su bin iU:ed repre;eii La Lion d nted 2 9.04 .1 	9 (Ann (xn re - \'l ii) bet 

Llic 	3rd  respondent against denial of prom ot ion in 	the res'rVe(i 	p 

which was replied by the 2 	resiond en 1. by comm u utcattoli 	(I ntd 

26.05.1999 (Annexure IX), wherein it is stated that. four vacaticies in 

the grade of Superintendent vnc had been hued up by promotion and 
I 

as 	revi:;ecl roster l)ased on the i(strk(tions ISSLIP(l by the l)Oi&F 

O.M. No. 36012/2/96.Es1t.(Pes.) dated 02.07.1,997, none of the 

vacancies was required to he reserved br i cnrgoFy. A,gain mw 

more vacancy of Superinlendeift was flijed up by Lhe 
2d respondent 

, 
by order dated 07.06.1999 (Annexure - X) without considering the 

case of the applicant. The applicant then submitted a representalioli 

doLed 20.03.1999 (Annexure - Xl) to Ilie Chairman, Nntinwii 

Commission for Sched uled Castes and Sch ed tflcd Tribes painting out 

non consideration of the casp of the applicant to the jH id of 

Superintendent. The Commission by cumin unicniion dated 1 5.09.1 999 

N(Annexure - XII) took up the matter with the 3" respondent and called 

10 details from the said authority. The 2' respon(leut (hen by 

ao imunicalion dated 06.10.1999 (Annexure - Xlii) itilorined the 

• • 	plicant widi reference to the represenUit.ion submitted before I lie 

oM\ 	 ' 
Conunission that no post is available for ST category. Suhseq tieti liv, 

the NoUonal Commission for Scheduled Costes and Sched u led 'I t ihes 

by CUUIIIILIUICaLiOII (toted 09.11.1999 (Annexitre - Xl\1 ) icsiid (iirv'licitI 

to the 3" respondent to .recast the pusi•bascd roster for the •p it ot 

Superintendent and to Lake necessary action to promote the nhtlilirati I 

against the ST carried forward point on named iate basis. 'Ihen tiit' 

responderi I by corn inn a ication (hated 26.05.2000 (Anti exit re - X\') 

informed the 3 respondent t.hnt the cnce of the nppiicniit: wuc hf-illill  

sent to the UPSO for consideration. 1 tie Natiotiat Cninini'cirn iui 

01 
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7 	Scheduled Casts and Scheduled iribes by letter dated 31 .0 .200() 

(AunexUre - XVI) informed the applicant that reply 1)1 the Dired raI e 

seems to be satisfactorY. However, the npphcnnL Was 
direct NI 

carity II there is any d isaçj recifleil t. in th at. regard. In th" IF raII t mV'. 

the appitCant received cerin adver remarks in his ACR 
tar the year 

1999-2000 which was later expunged by the 3 respoudwit n per 

commufliC3Li01 dated 03.09.2001 (Annexure - XVII). Later time 2' 

I1i ( T i epond cut by corn inn a ica tion da1d 	1.1 . I 2.2. 00 1 , iim I r iii i'd 	tIme 

Nauonal CoriiiniSSi01 that UPSC did not agree iih time canclidnt.Ue at 

. 	. 	. 	. 	. the applicant against the reseC(l ps'Of Si and that the case will be 

considered by DPC a ioncj with other c audidat.eS This was i 1imnaieI tJ 

the applicant by the National ComnmiSSi0I1 for Sc.h OdUINI (nsU'S and 

Scheduled Tribes vide COIflU1 
uiihCflhloti dnted 02.01.2002 ()\im mmexir" 

XX). A seniority list of Group 'B' Officers working in Vlt(. wa' 

published on 29.01.2002 (Aimnexu re - XVIII). '1 he nppliW1t 

granted 	1 	fjauciuI upgraduttolm w.eJ. 09.00,1 9 	on lb 

recoin mend atiou of the DPC Ii eld on 
1 5.02.2002  by ird e r date (.1 

20.02.2002. Later the respondent by order dntd 05.0.20( 

(PuineXUre - XXI) again promoted two other persons to tIme post of 

• 	
Superinteflde1t without con sidering the case of lime applicant against 

backlog ST post. The applicant is thus oggd 	
n eved by the deui of 

promotion to him 
to the post o Su permnieiidelit in spite of the hwt that 

he became eligible for proiimotioU to that poSt of Snperiut'1tet n 

per Recruitment Rules as early as in 
1991. Ii is his case that. hemimy tilL' 

only ST caiididt, lie is ('Ilt.tth'&i to cunsld(F hkc,i';t' 1w proimmntI11 

	

t 	I quot m 	hichi a' ( ut u d thu mug the yc ,ir 1 (10() 	mc 	vId nt 

from Ike letter dij'd ()tL0.I 	
i'1J;IV(h b the Addith'iInI I )ii .ttn ol 

- 	- -- 

Lull 	
his 

)yIUCnt 
ExchailclC. i is ako his case that.  

 

	

-- 	 - / 

C 	 - 	 - 

/ 
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considered in terms of roster points and 	Rules of Reservation. Ihe 

applicant had conten (led 	lii at the b ackloçj ST vacaficy con Id 	ii 	t 	I 

carried lorward from year to year and unreserved caiididntes con Id 

not be appointed against the vacancy reserved for ST candidates, 

wlen on 5'!' candklate - namely the applicant. was availnl)le for 

promotion in the department. IL is also the con ten hon of the applican I. 

that vacancy in the post of Superintendent is required to he filled up 

as per rules prevailing on the date of occurrence of the vacaicy and 

the subsequent amended rules, if any, cannot apply to fill U) the said 

vacancy and therefore, revised roster points hosed on the instruction 

issued by the DOP&T GM dated 02.07.1997 has no opplication in tli 

present case. It is also contended that denial of promotion of the 

'O))j)iiCUllL to the posi of Superintendent is in violation of Articles I '1 

	

. 	,,. 

and 16 of the Couslitu lion. 

	

I ..',, 	•' •' 

2 	Ihe respondents have' liled their reply. It is stated t.her4.'In 
I 

'thot the vacancy reserved for ST car1 id ales was a "cnrrie(l forward 

vacancy" for the year 1999-2000.The promotion ywir I 9992OOC 

which had been referred by the applicant is not correct. It is in the 

year 2001-2002 that recommendations of DPC were placed in SealNl 

Cover", due, to non-clearance of vigilance and "Sealed Cover", will he 

opened only after receipt Qf vigilance clearance. As per the l)PC 

instructions (Annexure - R-I) at tile One of forwarding of proposal to 

upsc, vigilance clearance and In tegrit'v Certilicate of the candidules 

who are in the zone of consideration is also rcqti-ired . In case of I he 

applicari 1, it was in titnated that a d kciphii a ry proceeding Ii as 

COIItCIi11)latCd (Annexure - R-ll) for coniiiiiltinq financial ireiIaritiu'';. 

1-lowever, no major or minor 1)enaht y iinporcf on hun. hinrr' I ti' 

of the applicant comes under para 1 1 .1 (ii) and p;ir 1 1.2 (Annrxiii r, - 



applicant in 1999 so as to apply the sealed cover proreNliri.F Ii (S. 

sealed cover proceedings adopted, it is stated, is illegal 	iind 	;uçuiuiiusl 

/ 	
R-ll) of DJC instructions, the r :onnn'ndntjutis ut l)lC uo'lincj wu't 

kept in 'Sealecl Cover" by the U lC and on (he en velope it was 

recorde&"Noi to be opened till Vigilance Clearance is givun 

Ad in in istratjve Section ?j as bepu periodically en quit - in g  about t Ii 

status of Lite case to take a view of the "Sealed Cover". l: uir th t . r , it is 

stated that vacancy pertains to Lite year 1999.2000 hut due to non-

nvniktbihLy of ST ca did ate in lii e zuui e of cnsid era Ii( )n (evv'u In tl 

exiende1 zone) it was carried forward to Lh year 2001-2002. At. the 

Lilac of forwarding the l)roPosal to tJ1C Vigilauiru (h'ai iiiu 	wiur 

\ obtained from the concerned au thiorily. They had iii timat.ed thai 

disciplinary proceedings was contemplated against Lite applicant for 

committing major financial - irreg ularities while fuuict.inuuiuig as 

Superintendent In-Charge in Vocational 1ehabilitatioui Ccii Ire for 

Handicapped, Guwahati. The comments of the applicant, wa'; called 

for in November 1999 on Lite financial irregularities. 'lilt. applirmul, 

vlu ile furnishing hi is corn in en Ls on the kabove O.M. d at c'd 1 2 .09. 1 999 

has adniiLled Lite charges levelled against him 'i(le his letter (lateci 

30.11.1999 (Annexure R-5). I lence, (hiSciplinary procee(liuugs were 

initiated against the applicant before the acam:'y was reported t.i:i 

UPSC. The disciphin ary proceedings are j)el i.nçj arid lii e cli argesheet. 

has been issued to Lite Clirged 011icer on 16.03.2004 (Anuiextire - 

6). ii is ifiso sUited that based oui the In gii iry report., Ii eu:er;'a i nct.it ,n 

will be taken on Lite "Sealed Cover". 

3. 	The applicant has tiled a rejoinder. The "arnutis a'eruiwuuI, 

made by the responden Lc age inst. the apphiFali t were I ravei SNI an 

further slated that no disciphinary proceeding was peuidiuuci nç;niuust thur. 



T 

f( 	

.- 	the law decl;)re(l by the Apex Cuurt and 
nç;ffl'ri';t the (vrI1Ij.iit 

policy, ii is idso st.iiled that. flVCn in 2001 %Vll t , ll  fill, tll';(: I -- r , i;iil., 

lhc ease of the upplicafi I and adopted Sealed Cover' procee(t inç;s ()) 

05.02.2003 110 d iSCiJ)Iirlary proceed irig was pen(lir)ç. It is Skited 
Illat 

the disciplinary proceeding was initiated 16.03.2001 
4. 	

We have heard Mr,1 M-Cl1nrl(la learned CO(Ij1s'( mr the 

applicant and also Mr. A.K. Chcudhurj, learned t
1 ddl. C.G.S.C. for the 

respojidents.Mr. Chanda, learned counsel subIniu.e(j flint. 
the 

applicant had become eligible for being considered for pronioti to 

the post of Su penn Leaden t as early as in 1991 and wii en there arose a 

reserved vacancy of Superintende n t to be Idled up by ST (aI1didat(.S 

in the year 1996 as is evident from the COlflnIut1jc1tmri dated 

08.05 .1997 issued from the oIfi(:e of the Ad I Lion at Dii "c t 'r 
ut 

• Eznpioynient Exchange 	since Lice appii:niit being the only SI / 	 S 

C 
ididtiLe available in lice departmiit for being l)runmted aqnin,;t the 

;id 1)051 the respoll( o1i Ls ought to have prun)otc.(l the applicajil in the 
• 	 I 

year 1999 wh cii Iii ey have 	filled up (oi r 	vccca ii ces ul 

Mr. Chanda, further SUbjUi that the Nat mimi 

CuicuiiiLssj for Scheduj0cj CsL and 
Scheduled Tribes aku, alter 

due consideratioji of the matter, had clearly (lirectc'd th(. 3r1 

resl)O1c dent by Iii dr corn mu I) icalcon d a ted 09.11 .1099 that pi ) 1 based 

rosier sysLem has to be recasted for time post of Superinten(IeIl I and 

Lime applicaflt had to be promoted against SI' car ned forward 
jwi,1 t. 

Counsel further subrmIltt((I that this has been nç;rc.e(I 
In h), the I" and 

2 nd 

respoIccIemc5 specifically but so far time applicant has nut hee,i 

prom oted to the post of S up cnn Len dent.. Mr. Ch amid a a iso point - I mit 

that on the date, - when his juniors were t)romnutr(, no (IicHf) immary - 

Proceeding was pending against the applic;m,mt 1 1 )e1o1 le 



CouiseI 	submitted 	that 	even 	ucordiiig 	tp 	the 	reSpOlCflS 

--H 	 -• 

disciplinary 	proceeding 	açj am 	sL 	Lite 	up plinnt 	was 	()It ly 	In 

coniemplaiQttOfl 	and not initiated. Counsel als 	submitted 	.hot it is 

well settled that a disciplinary proceedinci canbe said to hive been 

commenced 	only when 	chorgesheet is 	served 	on 	the (khfl(lUEnt. 

Counsel also relied on 	a Division 	Bench judinent of the lIon'ble 

auhati High Court dated 02 062004 	n W 	(C) No 4247/)004 in C Counsel submittedthat in anidentical sil.uaLiofl, the Iluu'ble Jsupport. 

in the 	of 	Rules or flecjfllnt.iU! 1 S 
 High 	Court observed that 	absence 

the deprtment8l inquiry shalt be deemed tohave 
been coIflhiieU(ed 

from the date the charcjesheetlS served on the dc,hnqtit'iit.. 

5. 	 Counsel 	also 	brought 	W 	our 	notice 	tue 	following 

o b servationS made by Lite 1)ivision Bench: 

UIh C 	reSpon dent 	ch alien çj'ed 	lii e 	art lou 	ut 	I he 

department 	and 	the 	lenhied 	N1CIflh( 	01 	1 he 

	

fun 	d that. lb e p roced u r'' ad 'pt eth by Tril) u na I I: ave 	ii 

Ui e DPC in pu lUn çj the casc of the respon dent. under 

sealed cover was not in ocodoilCe with law, a 	on 

the date the 	DPC held 	its meeting there 	wns ii': 

deportmen tel 	enquiry 	pend inçj 	(IIgrihist, 	the 

respondent end conseqUet 	thereof the direction 

was given for ii oUou al pt 	i11 0 tion of the respon (lent 

-from 	Lb e 	d nie 	ii is 	ju uiiors 	how' 	been 	given 

do not rind any Intirnilty in the order promotion. •We 
passed by the Tribunnl.' 

Counsel Su1)flhit1'.d that [or nil these 	en,;I)n5, thi 	pr)ut'duIrs 	athpt'l by 

the respondents including the UPSL was iiut. iii UCCOI diuui' with law. 

6. 	We 	have 	also 	hifard 	h'lr. 	A.K. 	Chiniudluiri, 	Irni 11d 	AddI. 

C.G.S.C. 	[or -the 	respondents who inude suhuiksiouiS oui 	(ho' hiui's oh 

the 	overmenis 	made 	in 	the 	writ.Len 	UiCWfflit. 	Standing 	(ou1;s'i 

sauqhit to s upport stand taken by the respndCuiiS. 

7. 	us nOW consider LIIC rCSl)eCt.iVC 	:uitteniiOns. 	ihie ;ipphiiaut. I!; 	- 

RehabilitatiOn Offlcer in \TRC since 25.03.1986.  In tl e sen iorit.' list. 
o 

of 	Psychologists 	and 	RehiabiliLztiio1 	Officers 	dated • 01.01.1 ¶I 	the 

H 



, 
n).pliCtiii1 vas Si. I\io. Ii. 1 Ic bc: ilie qunlilied uii(i .'IiJiI)k' Ioi hi'itii 

i,icred br proln('tIon to ltu po' 1 01 	tII)(  I I1I( Jith iii iii I1 " yi in 
I  it 

I 011011 cornpletioii of 	svrv &6 in the 'n-id put 114 ,  ht h)l1q II) 

the Sc.hecluled .006 urn muri It) Ilis clAm for pyn"dhm 1 t lii p  I 

of Superintendent is tiol based on s n tority but on the l)dSIS of 

• 	. 	reservation 	available to ST cow muilily. '1 he Central ( vriineti I 

• ;• promoted three persons to-the post of SuperinteicIeni on ad hoc basis 

on 07.03.1997. The applicant Iheri submitted i presentation to the 

(over a in eat for con sid ci in g It is cace for pi ow ol ion agaillsi. r t V( (I 

point for ST. The Office of Lite AddiUnital l.)ir:t.or ol IimiiiliiViib'lit 

Exchancj e, Governiueit of India, Mm istry of Labhti r h ad in I rin .'d lii t' 

,aitp1icari1 that lucre is a pro osal to Iill up 	tour Imsts (II 

/ 
ipri1l lenden t out of v1i ich one j)ost: is reserv'd (or SF an I !.- inc , I h- 

j/ nhI ,jlcnnL bcimiçj the only ST candidate, he k in Ille juno of 

\ '/ t>ti ,idLi ctliOfl I IW DPC met )U I ,uumi t Ih to 1)1 uitlot"(l Ii iii I I dlii r 

persons as Superintendent from general quota ivi:rlui.ikimiq till I)IIjiit 

teservcd for ST candidates. \Vhem the ippliramit iihiiiit tod 

rel)resen t;iUon before the Govern iii en I, answer was lii a I as per 

• revised rosier based on the inIrw:tions by tlie I)Ol'&l O.M. No. 

36012/2/96-ES17 (Res.) dated 02.07.1997 noue of the vucan'ies was 

required to be reserved for ST cateU()ry and therc'1ure his i:I:iiin uitider 

ST. reservalioti was not considered. Governiitenl (if India again 

• 	 S 	
promoted aitoilier person by mwmue Sri K.K. lthat. as Suipi'i iiito,iul'mit 

overlookincj 	Lite al)pIicant's  claim. Whtomi the nl)1)11cnh1t tooli tip liii' 

iiiitIer with Lite National Commission for Sliediiir' (a.ti's aIi(l 

Scheduled Tribes, New Delhi the said (2oriiinissio11 gut the di-i:iik 110111 

• S 	 the Pove6nieriL White so, the Governimi'mut. nyrtin imifuritti'tt ihii 

• 	 aplicani thai vacancies  in bite grade of Sii1terintoiulents h;ivi- hi'i'mi 

5 	
.5 	

5 



- 	- 

filled 	
up 	by promotion, and 	that as per the reviad 	roster 	;e;ed 	nil 

ksued by tile 1)OP&I I1OUCUl tilO Vnr!icle5 W,! 
ins1rucLioii 

National ConnnisiOU for Stiwd tiled 
to be reserved for ST candidates. 

ribes has issued clear directiun in ih; 
Castes and Scheduled T 

	t.irder 

And 
09 11 1999 regarding the manner of preparatiOn Of pol l)dsCd 

,dated 

observed 	that an 	ST carried 	forwrd 	poiiil ha!; hN'U 
rosier and 

The Commission 	therefore 	direcled 	he (,m 	i nn 	ul 	to 
available 

• ,recast the post based roster in the post of Superili1efl(ie1tt 	lll tO take 

W. 	 ni IP(l 

itec,csary 	steps 	to 	pioinote 	the 	appin ant 	ntjflIiict 	liii 	KV  

forward 	-pbint on 	an 	immediate 	basis. 	'1 liutigh 	lie 	Guvel n iii"ut 	li;i 

to 	the 	same 	as 	is 	evden I from 	the 	cnifl in tin 	lou 	tI 
agreed 

25.05.2000 	(Annexure 	- 	X\') 	and 	have 	obscrved 	that 	iiici' 	Ihi' 

applicail t 	being 	within 	time 	7.OU e 	oF 	couIsil eI'n ion 	his 	;r-; 	will 	he 

consjdered by the DPC alouciw-ith other candh-lt(', 1() • uunrret e 

is 	taken 	(or 	i)tOlf101%Ut1 	to 	the 	p05t. of 	Su1)t'inte1l('t ii 	1110 	c-arrd 

forward point of ST. 	
0 

. 	In 	Lli 	IIICaIItiIn(, 	certain 	fflIVeFSP 	relnnrk!; 	in 	tim" 	A(R 

/ 
• 	. lb e up plicon I for the year 	I 999.20()() ww; coil? inn nrnt e I In Iii tim. 	1 lo' 

01fl)IIC3IIL 	got 	tile 	sai( I 	remnark; 	e xpunged ns 	per 	nitl'.'i 	d;mt'd 

03.09.2001 (Anu-exure 	XVII). 'flic' r 	; pondeiik hnl :1k')  

discih)liiitlrY 	proceecIlIlcI 	for 	aiiette(I 	irNiJlllaI'itif'! ntlai1l( 	tb. 	ippli 	:int 

i! 	lIl1(1'l' 	C0h11emnl)laL.10fl 	niid 	tliere1ur, 	(1tl'5tUU 	01 	I)ri)Il 	litifi 	III 	hit' 

t)i 	i11 	cl-eii'd 	tiit Iv 	all t'I 	(I i: 	11)I-iIlaI 	y 	pm 	t 	I intl 
1. 	(III 

() V' 	r. 

Ucre 	ii 	inu;1 	:c 	iwttd 	t1at. 	lIme ieiu>Iltl 1 ' 1 %I' .  

(or 	(iimaImciI iipgradatitlml 	wit Ii 	itti'iI 
have houmul 	the applicant 	.tmil.al)le 

('rota 	09.00.1999.. AdmittedlY, 	flU 	disciplinary 	j)FoUe(•(Iillcl-  

was pending durimig time year 1.)92000. Intact, tIic i1)ili%it  FV 

- a1)j)hCaIlt 

/i- 	• 	 . 	/' 
/ 



• 	 - 	 ____________ 	 _____________ 
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0 	

T 	 / 

proceeding \VUS i lioted by iUiIIJ Oinrgn Wat(lie fll)l)liIiilI ily 

in the year 2 004 M such, in Vi?'''uI the 	is ni Ilie I 1"ll ' b1c. -  

• 	Supreme Court and of the 1 Ion 'ble I liçj h Court ft ere wt'; nil  

j)111)cdiinCiit in cousiderincj th e  case ofLlie a;)1 icaut (or I)ruh11(luh1 1  I'! 

the pOst of Superintendent in the year 1999 and 2003 when the l)lC 

- 	net for prOmon from the post of 1t'iiabilitat..Rii Olticer In the pust. 
tiO  

of Superint.endeflt. 

10. 	Though more than 14 years have Id apsed siiu:e the 

applicant became CiRJ%blC for coiisidcraii°U Ear prolliUli°I1 anti 

ap proximaLely 9 years have passed since Lit e vacancy in Iii ;)( ci. Of 

t)tilULCUdWlt It) he filled u; by S 	catulinlale nrose, we :iI' really 

sorry to noLe that the applicants case or proiiinLiclt 1101 opel ly 

considered by the (;overnment. The Nationil Cninini';iuu br 

Scliduled Castes and (Scheduled iribe; had issu:d clear dir((t I'm ill 

1,110 matter ft us 

4 

IN 

incumbents, who were either tetain ed or promoted 

to Ll è h içj her g rnde . The roste in nil ii lain ed prior to 

2.7.97 should have been in clii (1 (d lii e ii a iio el al ove 

13 Supdts. who have vacoted the pust h1 present. 

W ii ile imp 1cm en tin g the post-I> a sed roster, the 

explanatory noteS on the prw(ipies br mnikiiicj & 
operating poSt-i)asC(l roster, iii1ial operatiil , etc. 

annexed to the DOPI' ().Al. No. 3b0i 2/2/9(3-

EsLt(Res.) dated 2.7.97 clearly in diriil&'(I that, at, the 

point of initial opeint ion of th pn t.ha'ed rosier, it. 

will be 	iiCCcSSaFy 	to 11c4(F111i11(' 	the Itit 

rcl)nesen tnt.ion of the iiicu in b:en Is 	bi.'luii q iii g 	Lu 

(titlerent categories ill a cnilte VIS-1lVl5 the 1)1110  

euriii arked for et:icll c:nt ed ory Nkiz. S( , 	1 /' 

• iii the nosier. 'lids may b toio' by plot I iiui I In' 

np;)Oiiits made nclaiilsi eii'h puilit nt iost9 stautilill 

with the earliest ni)ilnhi)I ('(' 

1veii thai vas iint complied with 

"5. 	The seniority list of Supd-s. lii VlC(I I) as oh 

28.2.87 iircutotcd vide Circular 	No. l)C11-A- 

23021 / I /7-Ad in .1! dated 1611,07  reveals Iii al I ii ere 

we re 13 liulUbef u( Stipdi.s. nbuc Sliri Altar Sin;hi, 

the senior most Supdt. in 1hc list. ot 1ireSeii(. 

91 
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4) 	
AO 
	 12 	 OV 

11.. 	As already nc,ied, even a:cordinçj U) the r(";IuIIl(14  ut'; out 

of lou r va'an cies repor led U.) Lii e DPC on OU.05 .1 997,  

reserve(.l for Si Can(l idal.es. ihe aI)plhah1 I is t h on iv SI candid at ' in 

the grade of Ielualulutatuoui ()iiicer in the (U?l)artnn'nt. Wrim the 

• 	 Opl)liCOIiL became eligible for being considered, lot' protiwi lou in 1110 

V •, 	year '1991, the applicant's case should have been considered in any 

V 	 one of the [our vacancies vIi ich a rose in Iii e year 190 I) y  I Ii.' 1)1 C 

/ 	•. - 

VV. 	
wli idi met for Wliug p of the said vacaui des. I here it. inn si. he noted 

V 4) 

I • 	 Ihat there was no disabling factors such as i>epdency ol dis ipliuuary 
t 	. 	

V 

t 	•.—:j•ftf 

\ 	 .. 	froceediuçj 8çJoinsl the a)plicariL at that time. IL is only I 	auise ho' 
I.  

V 	 UPSC mentioned about lice DOP&T Circular (lated •2 .7.1 ¶17 	'i)l;c(•iilti 

the point based reservationV rosier by the post. U;cecl Rr;s.r vat Ii cii 

Roster that all the four vacancies are treated as open vacahicirs. 

V 	

V 	12. V 	However, the National Commission in ihie al)avy ('Iacic'd 

passage has clearly mentioned al)ouI: the view I;ikyn by lhc' 

department. 	011(1 observed that a u'c V '';vuVed v;11;1uicV lot 	I 

This apart, the respondents lheiiisc'lves in their wrilft'ui s(ut'uuo'iuIs 

dated 27.07.2004 and '10.03.2005 had cHilly staled as liclh',v;: 

"Flue I ion. 131e Nat ieuial Coin inissi cii ti cc t.( /(VjV 

had 	advisvd 	to 	fill' the 	''uc.uiui' 	by 	dcii 
candidate. 	AccordiuuqIy 	the 	vn(Iny 	vic; 
reported to UPI)C bitt. QIMC (li(t Wit nywo tic 
the 	propc.)ah. 	In 	hetVvet'n 	l\v i 	(t)2 ) 	Iliorl' 
v;c(udIcji"; r)(•(clrrl'dI mcci 	iit of liii i'i' \:cu 
ccitt' 	(01) 	V;lc111(\ 	lwo'l%o.11 	lict 	I 
candkial. 	In 	tic r 	DIVE 	Iii ('I iii U 	hi 1(1. 	I III 
05.0:20:, 	tJ1(; 	h;iI 	ii:'cu,cuuccii'uidi'iI 	I ho' 
ci ;iciu •' 	cit 	Ic i' 	iiiIthii 'au 	I 	Vtl 	aiuct 	I to 	I 	' 	c 	' ci 
vacan c:y 1)11 t IVIII V 	u'ec:uuuu iiu'c:itd III It iii oh 111 	1 	ii 
l)' 	kept. in ' 1 Sonlod (jp" due to ii'>- 
viqilaul(;e clearnuice. 'flue ''SiI4 Vld ,:4viI "  will 

V 	
V 	

V 	be 	opened 	as 	and 	wluoiu 	tb' 	vic.il;uiue 
clearance 	in 	ICSI)Cdi 01 	1110 	i\pphicaiit 	is 

V 	 V 
 received I ruin the (:ouiu'erIcOd sec:ticciu. 	' 

V 



-.I---- 	
-.--.------- 	

- -MI-.-- - 

13 	 - (_ 

A 

	

•1• 	
Mp  it is also sioted in PAra 13 thaI "in case of SI' cn didati.' a rarriti 

forward vacancy (or the year 1999-2000, the applicaci s. 

reCocilniolid alion of U l'SC It as been ret"e(l in a 'Sealed Ci V 'r' (I tiC' 

• 

	

	 to non vicj ikiuce clearance" and that the sealed cover will be (Il)en•(l 

after receipt of vigilance clearance in respect of the applicant. 11 

13. It is seen- that the respondentS in their reply Itt the 

amended application has Lkect a stand that d Iscipliti ay P 
iti(ePd iit s 

were initiated against the applicant before the vacahlcy was reporte(I 

to UPSC. IL is also stated that the cliargesheet has been 
ISStI('(l hi I lie 

charged officer (pelitioner) on 16.03.2004. 

14. 	In view of the above cociten lion tnk_'n by the r stmntleIi S 

queStion to he cousiderd is ns to thit' point of time il which it c:ilI 

531(1 Ihat a Iiscipluiary proceedirtcy has 1)CCH t)nhInt'I1u((l ag;iiii.I 111 

ollicer. 

15. 	The decision of the Divisi:m Bench of ihe I lon'hk' (;iultti 

	

/ 11jj 	'\H1gh Court in W.P. (C) No. 4247r2004.. has alri?fldy been ni d ('(I iii parn 

• 	 \ 	. (Su pra) where the Division Bench had obsecved that in the absence 

of any rules or reçj ulation s departriRn tal enquiry shall he d eein'd to 

have been corn men cod (mom the date ch nrçj e;heet is 5t'rvid ufl the 

cIeliti(1UQflL. it is alSo a seUlod 1)()atu)Ii 
 

	

• 	 Supr(!me Court in Uniult 0! 
india V. l)inaitatli ShtaiWirnln }rekiir 

7 5CC 569 P;irns 3& 4 and St;it(' cit M.P. \'. L.P. 1 i\'nhI I (1994) 

4 5CC 4613 Para U). lii the jntnt. case adcnit.tettly tIn' c ha qeIh1I is 

served on the ap)licm1t. only on I 6.3.2004. 'Ihici elccr', it h 	he c; hi  

t.ukeu that no discipliti ary l)IUC('('(I II1U waS l)cIidiIiU 
	açi aIII'I 

apj)liCaflt in 1999-2000 and alt 0!.02.2003 wheci the I)PC nt"t. It that 

	

• 	
the Lcçjal posittoll the se;ih(I cov(r 1iroccc'(hhticIs a(lnpI('(l by the l)P' 

as held by the 1)ivisiati 1.ench iI 1 he Gait hntl I light Cnn I k itid iii 

V 



ft. , 	IL 
	

f 13C 	 S.  

P with 	law ;in.l the 	hit. aii( 	ha; Itt b'. 	qivtm 	situ i*n:tI 

/ 
f i 	iw 	w Ii ttiIi I h 	I 	Ii 	hi 	s 	i_i 	it ii 	nn' y It ii 	V in I lit  

• 	 ..- 	 - 
Suertiid(flL. has arisen. , 

I G. 	 I he stIl(l ot 1h 	cc c)c)ndt ii 	a 	nh ( tdy iiI 'd 	i 	Iii it 

(11sc11)hu4uy action 	has 	been 	iflhlkik'(I 	sdrller, mi 	wits' h 	the 

iesponderils rely on the anti' xurE S to I lit WI ilten cI ik in' cit 1i the 

7 >Th 	(\ amended application, purticulrty Aniu tire fl Pt dated 	.1999.  

f 	;//. ;' 	 • 	 .• 	 S  

J'ffi''•\ 	 it muSt be noted, only rek'rs 	' cerl ;sin 

0.  
/Eii• 	.r'I 	 S 

/ 	it tccjulartties 	found 	by 	the 	IUSI)C( tRill 	I cim 	dud 	hi IUIJS ' 010 	S1II1 	to 

174 th1e 	notice 	of 	the 	spphr: ni 	L 	(it 	tit urdiiiq 	t 	liii 	it SpPU(l' uk 

I 	VlçJlldfli._C 	report 	is 	that 	discipliwtu V 	U hUll 	15 	COI1IC1III)ldtI tI 	I hi 	Ii i'. 

C 	 Itt,IIC[IJII/L(I 	i)ilIy 	ly 	IS'.Lii11J 	(It 	Iiii t.jt 	ins 	situ 	fill 	I ( 	(1  

(f\iilluXii te ••, II. 	\ft) 

17. 	' 	In VCWO[ the uhove, we (hres:t the I st 	. s n(l  

It) 	consider 	the 	c t 	ol 	the 	11)1)111 nnl 	lor 	p1 wiuttl it in 	Itt 	I lit 	1)11 	I 	III 

Strinteudeut in 	the depart.men': 	iI.h 	elreu10E' 	lii 	Ih' 	v;ii ashy 	Iis 

ST 	which 	arose 	in 	the 	year 	I 996 	itt:,twithitandini 	hit' 	Cir':ular 	ni 

• 	1)OP&T as directed by h.ht e Nat in ;il Cnin RI i')fl It 'r Srhc'd ii led C:st es 

md 	Sdieduhed 	I UIliCS 	iii 	ii 	' nhitiiltlill( 	di(tI1 	d itt d 	O( 	I 	I 	I 	')Q 

S 	
nexu re — XI 	an U pass app ropriat e ord ers Ill as(:t.)r(l all 	wills law 

within 	a 	period 	of 	three 	moiithi; 	trout 	he 	( late 	itt 	rtipl 	til 	t.lii 

• 	S 	 • 	judynient. 	The 	ri.coutiiieil(Iniutl 	III 	Ilis 	tli't;c 	ci,iitiiiiitil 	hi 	the 	't'nitI 

• 	 • 	Cover' 	has 	to 	he 	opened 	Forthwith 	and 	the 	apPlitailt. 	hi;k 	to 	l)i 

I 	 ) [Ott' Oted Oti j)IOVISI() nat hists 

• 	We 	snake 	it 	clear 	t.lta 	we 	have 	itot. prolinsult'tl 	anl.liiiici 

S 	 with 	req arch 	to 	the 	chsciphinary 	procee ii ilig 	Iit 	iI 	cL 	: uq;iiisst. • the 

c)l)I 	uiti: 	ptirstiaiit 	in 	(lie 	tlirqt 	i:nui 	dnts'd 	I i; . 	i•:w•iI 	hv 

• 	• 	thu ( 	respc)It ti r'n Is. 	 S 	 / 	S  

S 	 - 	 S  • 	555/ 	•C'S_, 
• 	• 	S 	• 	/ 	S 	• 	 S 	• 	 S 
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JIi O.A. is dispose(ff 
S above. 'i' 	appIjr, Will 

 ord or bjtQ0 Lii e 2 
resj)011 doti t for COt 
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r\ 	 Lo.DGL&T[ - C 1801 i/3/2O0t - Mm.1j 
Bhia rat S arh:i r!Coveru men ( of India 

Shram Aur Rozar Iaiitral:v; ?iiiiistiv of Labour & l'.InIlvineiit  
(0 _r ,  1 0  ( U ii oH nip In 'nu & I t i IIIIIR!j 

New D1IiI, I)ate(1:; I 	October 	(15 

• 	 OFFICE ORI)FR No 74 f 2005 

• 	I 	
Consequent upon the directions of tlic I lou'blc Central Adiiiiiiisti 

Tribunal, Guwahati, Shri L.K.Vartc, Rchabi litatibn Officer,1 on the basis of 
recommendations of Departmental Promotion Cotiunittec held by Union Puhhic 

• 	Service Commissiofl, i 	promoted on provisioniil basiS as Assistant l)ircctor 
(Rehabilitation) in the scale of Rs.8,000-275..1 3J500/- and posted at VRC for • 	Handicapped at Agartala. The provisional pronlotion Will be cffcctie from the d;itc lie assumes the charge of the post it Agariala. 

Shri \'ac is directed to resume the chrec of the ptst tu1iy 

Shirt L.K.Va1t 	will be :jill fr I'A!),\ a; ad;iHhk' 

S 	
CJL. 

(R.K.AhILtIw\lj1) 
tinder Sccrtarv tO the Govt. of' India 

	

Tel.: 	371S903 

l)istrihntion 

-1. 	Shri L.K.Varte Rehabilitation Officer, \RC for II, C (i\Vahlal i 
The Assistant [)ircctor (Rch1abii:ta(ion)Vo.tj(). t l Re1 hion ('cillie 
for llaridicappcd Gu vahat i. 
The Assi,siant Director (Rehahi ii tatiou) k'ocationai RcImbilitatim.1 Ceiirc 

• 	For Ilandicapped Aatiala, 
PS to I)G'JS.DlI)G(I)fDI:X,'J  
Pay and Accounts Olficci, DC l. &Tt1 INew Deli. 

Ai I VRCs for hlandicai,pcd under Emplovincii Directorate under 
DGF&T. 
VflA/13p'I\V5t_.r 1 i2_hIfp[.III Section. DGI&T 
Personal file of Ofiicci' eoucenc(l 

Ot 
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1 40 .DGE%çT.CL9OJ 1/312004..Adyn.11 
at 1iR;oserrirncnt uf ttjj1 

Aur Rozgr MntraItyaIMbsty of Lbor & Imploynirn 
(DircctoratcGcirai ofEjype 

New Delhi, Dafcd: 17April, 006 

QEfJE ORD1fli.23of2OO 

hi compliance of the directions (if the Hon'bie Crnrai Administiatje lrib nal, 
Guwuhati and in partial modificaUo of this Olrctorate Oeirl's Office Order No.81 of )05 

dated 081'12/2005 Shri L,K.Vajtc 4  Rchabiljtatjoi 0 fer cprescutly working as Aistant Director (Rehabilitation) on provisional basis) is promoted i the 
post of A&sjs;t Director (Rehabilitation) ip the Pay Sa of Rs.8,0o0.27-13.5001. tj. 
05102/2003 (I.e. the date of 1at DPC mecting) On rcgular basis suhjct to the outcome c r the  
diciplinry proceodings pending agaInst him, Shri L.K,\'rte is posted ut Vocat onal 
Rehabilitation Centre for Handicapped at Aartaia. 

fcr 

f(,r 

(R.1<.AIii ,UWALL4) 
Uider Secretary to die Govt, oF Indiet  

Tel: 2371890 

/ 	J)istrihutioi 

Shri Lj(.Vu-re, As.istait Dirccthi(Rchabilitoxion), VRCH), AartaIa. 
The .&sistnt. Director (Rehabilitation').VocAtiozi Rehabilitation Ccntc 
lIandicappd. Guwahat:. 
The Asitnnt Director (Re1,abilitaticin, \ cat joj j Rhabi11titwn Ceziu 
Ilantheapped. Agarala. 
Pay and Accounts Officer, DG1E&1(Hqrs.), New DethL 

	

5, 	PS to DG/JS. DDG(E)/DI3X11)ir(SMR) 

	

. 	AU VRCs ['or 14andicppcd. 

	

7. 	VFT'EE-U/EE-IlE. BP1RVSL,DOE&T 

	

. 	Persona! fil/ervice Book Qf Oftic.r conecred. 

	

9. 	Oice Order ioldcr, 

44AV 



Central Ad rninM' rU3ufl 

I1N U1t LtIN11'AL AL)MIINI- 

I 	Wt! La 4 	 I I I4I-flII I-i 
- 	 'J 	 rtaL tJLI_JL 

J 1JlJNi 

1T4 L 	 0 
UWMat BenCh G  

In the matter oft- 

	

i 	• 

01A,.No. fl7 of 20C4 

ri L.r.verte. 

Union of India and Or. 

In the matter of:- 

An acictitional statement ubmittec1 

by the applicant. 

1- 	-i-- 	 bITI-I. 	 - 	 4 
mu 	 iim 	 iuum ui; i.au'iy iujL r 	eii3- 	O State as 

Tit your applicant beg to say that during the pendcncy of the: review 
t A ?L-  

d4)jJw.AUUn uO. vi vvv iLU v- vi ir-j-v,  

more particularly, Directorate General Employment &Training vide 
I 	 -.-.- 	I U 	 .+.-I .uv L 	 t, 	iit - n 	VU.JUVV ik 	iVLfl ue 

approval br cbosing pericting cllsapiinary procecdung zigauist tfle applicant. 

In view of the closure of M.C. disciplinary proceeding, which was 

initiated against the applicant vide memorandum of chargeshect issued 

under letter no. DGET-1-11018/i/99-EE-11 did. 16M3,2004, the present 

tplicant infact exonerated from the charges brought iwainst him as such 

the apphcm has acquired Q. - valuable and legal ght for reinospective 

promotion witil all consequential service Mndflt in Inc. caUre 01 Assistant 

Director, iiEicluding arrear monetary benefit and seniority at least from the 

date when th findings of the DPC was kept wider sealed cover. 

(A COV 01 tflç letter dttcL bULUU is enclosed as Anpexurc-A) 

Iliat tans ar?r)ncauon IS macIc bonancte auct Ion me ends 01 lustice. 

LLL 



r. In 	- 

Centra' idm 	1t4 

I 1pJU'J 	
4* 

prT2' 
IuwahaU 

. h-i Le 
i LL

T 	 'RI V .L 

h 	 •S-i 	 •.-+ , .inii 	iixJ1 	LiL1L; 	 L;/ : Liflil ii. - 

prcscntly working as Assistant Director (Rehabthtalion), V.RC for 
'''-r 	P"-' Agar 	UIji. ,j 	'- -'- r -J 	 en 

that the sbtements made in Paragraph I and 2 ofthe additional statement 

' niy 1'vqC 	ei .. w 5upTi ncc V. t 

And I sign this verification on this the 	day of 	2008. 



NoJ)GE'!C13913/4J2003FEI 

Coverintient of liidiaJjjliaj'at S it k r 	
A 	 - Ministry of Labour & Ernpoynicnt 	S - 	- 

vuera ot mpIient & Ti-aiiijii ........ 

• 	
New Dellil, dated Al  May, 2008 110 
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'I'heUnde'5 Secretary, 
. . (Adrn11) Vigilance & Foreign Iraining Adr1 

Sect1oi, CE&T, New Dellu 

	

•..i 	j 
Subject: 	Inquiry Proceedings against Sh L K \'atte(Fx-Rci, Ofller) 

Sir, 	j•H H 
1 am directed to convey the ipprovaI of the CUJfl peten t authorit.for cioiiig file case on the basis of tile Inquiry Report by Sij(,L.Kui, ln(uiiy Ofiicerii.ju which revealed no serH)ns 4ll1gation aganist SILL K Varte 

This issues with the approval of the 1)G/S vide their Dy. 
No. 156 dated 15.0542008; 

ours 11IjLfnhl ., 

• 	 •::,. , 	
•, : 

(R1<. I'rasad) 
• 	

. 	 Under Secv. to the Govt. of India 
• Tckphonc No. 23001465 

Copy to 

• . 

The AssistantDjrector (Reh.), Vocational Rehabilitation Centre for Handicapped, Agartala. 
The _A0 1, Mant Director (Reh.)I/c, VoctjonaI 1ehabijjttjon 

Centre for Handicapped, Guwahati. E4o.0361..2309 198 
Sanctiàr Folder, EE.-p SOCtjO, 

((R.1PjjjsajT 
Under Sccv. to the Govt. of 111d ia  • 

lelepEwne No. 23001465 

~,s 

I'O 
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